,
v g

IN THE HIGH COURT OF JUD

I’\I THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDER DAL BENCH
AT HYDERABAD R

-
L #
L' "

-
Yo dotd pay THE buwarte ’”“"'“'JLDAY OF ‘*f A

ONE. THOUSAND NINE HYNDRED A'D EIGHTY SEVEN
$ PRESENT @

THE HON'BLIT MR,B,N.JAY~ STIMHA: VICE=CHAIRMAN
AND
THE HOW'BLE MR.D. SURYA RAO: MEMRER,

ORIGINAL APPLICATION NO, 31 / ? >

"

BETWEEN: - / o A bguad s Sha KaRa
1) A
M&.M M"L" - 'y
ey 7 hj\‘\'_l—‘bﬂwm
— g
) FDGM _ +<+ e+ APPLICANTS,
AND ‘
- A : Fg,t &c)ﬂ@/\ﬂi
) s TR ISR PETR
N K ,
!
Q(J(,'Q . A _,,,M; )
) ZDQPW&J’ wu«lvx’“ﬁ* ;S e P,

.‘.DOQOCRE POmENI\S

Application under Section 16 of the Administrative
Tribunals Act, 1¢85, praying that in the circumstances stated

therein the Tribunal will be pleased to ¥V h LMWL A Breeloa

Mw Ao e biip < N/Apo‘
LMWL‘ 0\ e a:;PL&LngvL\ e d‘“"‘i—- MEC’}U’@'\%‘
' P ELA&M V\D t)kma. , TS v YLMPU"\
i mxdw&\ Lk Pra e 1480 ot LAPE aonth ald
ts ‘Q‘I-Lch ! &-kg._i »A-'Q—"MQ—* P’\ VQ-U-}-—K‘Q\!V\ [’U‘--Cr QLO‘“—“ L UL‘""‘L-

Con bR e oy pitaidy s

W-AA rz..oALt 32 ke Qefowe S Ae, fP
__u}\ Kﬂ JM_ G\J\_QM )

J.,k.‘ai&f fursé. V’}Cc—j&;) 3 :“;\ I~ e g mhk% ffu.u,w
””‘“Q”’ RN P Ao died ‘3&“‘-’\04?@&&11?
q\/"b‘ B dndiry ORastn 4 NM{ 1) . )
fk&mwﬂ“— ot potrbal Sle Combroned G fomie—



£y

‘_33‘.*.:
2hy

ORIGINAL APPLICATICN No.31D/87

COUNSEL FOR RBBRICANTS : MR, G.RAMACHANORA RAQD

COUNSEL FOR RESOONDENTS: MR. PL.UZNKATARAMA REODY, S.C.for Rlys
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The applicants in this cass were promofed as
Chargeman '8' on ad hoc basis in th%yeam 1980 and 1981.
According te them, their seniofity vis-a-vis that of
direct recruits has not been finalised and published.

In the mean time, the vacancies in the grade of Chérga—

men 'A' ‘arose and persons whg had baeq\dgrefgly_'
recruited theugh—foined as Chargemen 'B?T§;£:g£i;$?iifwju_
the_applicants have been. -} promoted by an order dated
11-6-1385, One of the applicants, viz. Mr, Balakrishna
made representation on 29-7-1985 to the Dy.Chief Mechanical
fngineer, WWS5, Guntupalii to which no reply has been

given by the Railways. He along with other apnlicants

also siabed~¥e have submitted reprassentations to the

authorities. The applicants sesk the following reliefs :

"g, In view of the facts mentioned in para & above,
the applicants pray that this Hon'ble Tribunal be
plzased - ‘

1, to issue an order ar directions directing
the respondents to reckon the seniority of the
applicants in the post of Chargsman '8' from the
dates of their initial promotion to the said posts
in the years 1980 and 1981 with 211 consequential
benefits of further promotion to the mext higber

posts;

2. to declare the applicants are deemad to
have been promoted to the next higher posts of

Chergeman 'A' in the scale of pay of Rs.550-750(RS)

contd, .2




- nage two -

with effect from 1-1-1984 when their juniors
were promoted to the said posts with all conse-

quentizl benefits including arrears of pay;

3. to direct the respondents to prepare
and publish the combined sr common seniority
list of Chargeman 'B' of direct recruits and
promotees duly recﬁahing the seniority of the
anplicants from the dates of their initizal
promotion to the posts of Chargeman 'B' against

regular vacancies.

2. Ye have hzard the Learned Counsel for the
Applicant and Mr. P.,Vznkatarasma Reddyy Standing Counsel .

The st — o )
far the Railuways. Thew#a4éeuéﬁ@-maégzégzgggzﬁaégzﬁeea

raissd by the Learned Counsel Pesp—the—Asslicant oo Y-

(#) The charqeman 'B' posts have to be filled
by direct recfuits (50%), by promotees (25%)
and by intermediatse apprantice mechanics (25%).
Ths filling up of posts by direct recruitment
was delaved and ad hoc promotions were made

WFfollowing the above guota-system

and such filling up of posts by promotion went

on. When the direct recruits were recruited,

tha promotees had been working as Chargaman ‘B’

on ad hoc basis for quite a long periocd. Howevsr,
when promotions ta the posts of Ehargeman A
wyere made, direct recruits alone were considered
for promotion. The applicants contend that their
seniofity should be reckoned from the date they

were promoted on ad hoc basis.

contd, .3
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It is seen that the applicants are contesting the
promoticns made on the ground that a éropsr seniority
list has not bean prepared and that they have not
been given opportunity to represent agsinst that
seniority list. The applicants' representations

also Eave not been disposed of, The relief sought
for can be met by directing the respondents to
publish the seniority list after giving the appli-
cants opportunity te repressnt in the matter.

We, therefore, direct the Respondents tc publish ths

segniority of Chargemen '38' grade and giver _an oppor-
@@#Fusa:a“-gﬂpp{‘ca%% ol vach vecauil-%-dhd’l EE&J{A,.

tunity to all concernedLPo represent against this

-

p (i -l
dra?tpllst and thereafter finalise the list, The H+m¢~u;

applicants will be at liberty to make their repre-
sentations including the contentions =t they have

made in this Apnlication, to the Respondents, while
submitting thair representations on the seniority

list, The Respondents will complete this process qr$‘””t$;\
within a period of two k months from the date of

receipt pof this 0Order.

J. It is further ordered that as a result of
finalisation of the seniority list, if the applicants
{::)get higher places vis-a-vis diresct recruits, thay
hgﬁéfia be entitled ﬁo consequential promotions and

other bensfits from the date they became eligible

to such prﬁmotions. If the appliéants are eligible

for promotion even according toc the present poofeapng ad A

saniority list, the Respondents should consider them

contd, .4
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for promotion and promote them. The Learned Counsel
for the applicants furthar submits that by uirgge of
the higher peosts the direct recruits ggtétﬁggfl¥ﬁ;y
are likely tec bes promoted to the next higher posts-
af Shop Superintendents, Such promotions also will
be subject to fimalisation of the ssniority list

and the applicahts, in the event of their bscoming
senior to the direct rscruits, tﬁgy uilléli%%lsq be

eligible to such promotions.

(dictated in open court)

Wiy i - vl 2

(B.N,IAYASIMHA) SURYA RAC)
VVice Chairman Member.

29TH APRIL, 1987,
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